J | TEM NO 48 COURT NO. 13 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 10164/ 2013

(Arising out of inmpugned final judgnment and order dated 13/08/2013
in CRLR No. 421/2006 passed by the High Court O Judicature at

Al | ahabad)

DI NESH PRATAP S| NGH Petitioner(s)
VERSUS

STATE OF U. P Respondent ( s)

(with appln. (s) for exenption fromfiling c/c of the inpugned
order and permission to file additional documents and stay and
of fice report)

Date : 21/09/2015 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ARUN M SHRA

For Petitioner(s) M. Griraj Subramani um Adv.
For Ms. Liz Mathew, Adv.

For Respondent (s) M. Gaurav Bhatia, AAG
Ms. Pragati Neekhra, Adv.
M. Utkarsh Sharma, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

By way of |ast chance, two weeks’ tine is granted to the
| ear ned counsel for t he State to file addi ti onal
docunent s/ counter affidavit.

Li st on 12.10. 2015.

(Jayant Kunmar Arora) (Tapan Kumar Chakraborty)
Sr. P.A Court Master
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